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IER IeTe, (3ATYROT), 18 HIaL 2009

The 27th August 2008
No. 387 (Rules)—In exercise of the power conferred by sub-section (i) of section 28

read with section 2(e)(iii) of the Right to Information Act, 2005 the Chief Justice of the Patna
High Court makes the following amendments in the Patna High Court (Right to Information)
Rules, 2005 published in the Bihar Gazette (Extraordinary) dated 19" October, 2005 as here

under.

1. Short Title and Commencement :-
(i) These Rules shall be called “The Patna High Court (Right to Information) Rules,
2005(Ist Amendment) Rules, 2008.
(ii) The amendment shall come into force from the date of their publication in the

Official Gazette.
2. Amendment in Rule -8
(i) In Rule 8(1)(A)() - Figure ‘500’ is substituted by figure ‘10’
(it) In Rule 8(1)(A)(i1) - Figure ‘50’ is substituted by figure ‘10’
(ii) In Rule 8(1)(B)other
Fees in Sl. No. 2 - Figure ‘5’ is substituted by figure 2’
(iv) In Rule 8(2) - Figure ‘50’ is substituted by figure ‘10’

(v) Following is added in Rule 8 as Sub rule (3) :-
“(3) — A separate application shall be made in respect of each subject and in respect of
each year to which the information relates”
3.In SI. No. 9 of “Form F” figure “50” is substituted by figure “10”
By order of the Chief Justice,
NARENDRA PRASAD SINGH,

Registrar General, I/C.
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